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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR
| BENCH, JAIPUR.

o T.A.No.321/92, Dt.of order 21.4.793
P !
é !  Gajendra Singh : Plaintiff/ajplicant
? ; ? Vs,
i i
X Union of India & Ors. ¢ Respondents
j Mr.J.K,Kaushik : Counsel for applicant
; : Mr.U.D,Sharma?_ : Counsel for respondents
¢ |

| ' PER HON'BLE MR.JUSTICE D,L.MEHTA, VICE CHAIRMAN.
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A Plaintiff filed @ suit for the grant of per-
I :
|
~manent injuncﬁion against his transfer. He prayed
]
- therein that the transfer order be decléred null

h
and void and the respondents be restrained from
i o
implementing the transfer order and further inju-

: nction mdy begbranted that the respondents should

: 1
not ta&keover the ch2rge from his present post

it
i

) which he is hoﬁding. The defendants have submi-
4 tted the replfﬁand stated that there is no ille-
. i

| gality and the! seniority is not likely to be

disturbed. It%was also submitted that on a@ccount

| : ! : . :

L of the restructuring of the cadre in Engineering
i i : .

Department numper of Railway Stations have been

4

i _ o

t was also submitted tha&t there was
b
|!

| ‘J ' only one bost ?f PiI Grade II in Bara and the

upgraded.

apnlicant was %orking on that post. After the
| :

| " restructuring %he oost has been upgraded and

there is no post of PPI @rade IT.
|

v 2. I have go%e through the plaint and the reply

) . ) r
and I do not find any force in the T.A. The
0 i

3 application fo% temporary injunction has also
) been rejected long back. The applicant might have

h | | ﬁ : ; T.A
) joined earlier;on the new place of posting. The T./

is dismissed adcordingly. No order &s to costs., ]
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D .L,Mehta ! g
Vice Chairmin.* R




